
REVIEW APPLICATION NO.27 of 1987 

in0  

ORIGINAL APPLICATION No.407/1987 

.(oER of the Bench passed by the Hon'ble Merter(J) 

SRI D.SURYA xo) 
***** 

1. 	This Review Application is filed for 

reviewing the orders of  this Tribunal passed on 

29-6-1987 in O.A.NO. 407 of 1987. O.A.Nb. 407/87 

was filed by one of the two wives of a deceased 

employee of the South Central Railway, wherein 

the applicant sought a direction that Respondent 

No1 viz., the Divisional Manager, South Central' 

Railway, Secunderabad, may be directed to disburse 

all monies payable on account of the death of 

Late M.Satyanarayana to the applicant and also to 

provide suitable employmenton compassionate grounds. 

The applicant states that Late Satyanarayana married 

the applicant on 14-10-1977 at Tirumala. He left 

a Will in August, 1986 bequeathing to the.. applicant 

the right to receIve the G.P.F. accumulation, Family 

Pension, Gratuity, etc., and also to seek employment 
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in the Railways on compassionate grounds. The 

applicant further states that when she requested 

the respondent in terms of the Will to disburse 

çtcL 
all the monies due to her, the Respondent 4ees not 

compl*ed with her request. The applicant filed 

five different neighbours in 

proof of her being the wife of late N.Sat-yanarayana. 

The 2nd respondent impleaded to the application 

is one Smt.Jhansi Rani, who the applicant states 

had left late N.Satyanarayana long ago. Along with 

the application, the applicant has filed a bopy of 

Suit notice issued ky on her behalf to the 1st res-

pondent stating that the marriage of Late Satyanarayana 

andkJhansiRani had broken down;that- thereafter 

Late Satyanarayana had married the applicant 

Srnt.Balaman'i, that Satyanarayana died on 26-9-1986, 

that the applicant had petitioned the authorities 

for payment of monies due and also to provide employ-

ment, that the applicant learned that Smt.Jhansi Rani 

also 
hasapproached the authorities 

11 
claiming to disburse 

o'll monies due on the ground that she was the 
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legal representative of late Satyanaryaña and that 

the applicant would suffer irreparable loss if 

Jhansi Rani is paid the amounts. 

original 
2. 	We had dismissed theLapplication  at the 

stage of admission stating that this Tribunal has 

no jurisdiction to dispose of Civil disputes and 

a 
that the party may approach proper Civil Court 

L 

for declaring her status, rights etc. It is this 

order which is sought to be reviewed in the 

present: application. It is contended that 

the dispute being one in relation to the payment 

the 
of money/in the hands ofLlst  respondent, the Trjbunal 

alone is competent to adjudicate upon  the relative 

claims. It is contended that her claim is based on 

the last Will and testament of the deceased civil 

servant and she being a beneficiary, she cannot 

move the Civil Court since the matter is inseparably 

related to the Service matters. It is further con-

tended that the Rules goverthing the conditions of 

t 
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service fnder the Railways provide for a5pointment 

k
when a deceased has left more than one wife and 

such a provision being a condition of 'service, this 

Tribunal alone is competent to djudicate the 

dispute to the total exclusion of all other Courts. 

Section 29-A of the Administrative Tribunals (Amendment) 

Act, 1986, confirms the exclusion of all other Courts. 

We have heard the arguments of Smt.Tripura 

Sundari,ftea.rhed counsel for the applicant and 

Shri N.g.Devaraj, Standing Counsel on behalf of the 

Respondent ' No. 1. 

we are unable to agree with the contentions 

of the learned Counsel for the applicant. section 14 

of the Administrative Tribunals Act is the relevant 

provision which confers jurisdiction on this Tribunal 

in relation to the service matters and rights of 

Civil servants under the Central Government. Sectionl4Cl) 

reads as follows: 

"14. Jurisdiction, powers and authority of 
the Central Administrative TribunaL-- 

(1) Save as otherwise expressly provided in 

this Act, the Central Administrative Tribunal 

shall exercise, on and from the appointed day, 
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all the jurisdiction, powers and authority 

exercisable immediately before that day 

by all courts (except the Supreme Court 

in relation to-- 

(a) recruitment, and:  matters concerning 

recruitment, to any All India Service 

or to any civil service of the Union or 

a civil post, under the Union or to a post 
connected with defence or in the defence 

services, being, in either case, a post 

filled by a civilian; 

(b) all service matters concerning-- 

a member of any All-India Service; or 

a person (not being a member of an All 

India Service of a person referred to 

in clause (c)) appointed to any civil 

service of the Union or any civil post 

under the Union; or 

(iii)a civilian (not being a member of an 

All India Survice or a person referred 

to in clause (c)) appointed to any defence 

services or a post connected with defence, 

and pertaining to the service of such member, 

person or civilian, in connection with the 

affairs of the Union or of any State or of 

any local or other authority within the terri-

tory of India or under the control of the 

Government of India or of any corporation 

(or society) owned or controlled by the 

Government; 
/ 

(c) all service matters pertaining to service 

in connection with the affairs of the Union 

concerninga person appointed to any service 

or posts referred to in sub-clause(ii) or 

sub-clause(iii) of clause (b), being a 

person whose services have been placed by 

a 	 a State Government or any local or. other 
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authority or any corporation (or society) 

or' other body, at the disposal of the 

Central Government for such appointmeht." 

It isclear 6n reading of the above cited section 14(1) 

that the jurisdiction of this Tribunal is limited to, 

th:tt&% 	I-o 

matters concerning recruitment and 

all other service matters pertaining to members of 

All India service, person5 appointed to any Civil 

service of the Union 'or any Civil post under the 

Union or to a Civilian appointed to any Defence 

service. The question involved in the Review 

application does not deal with any service matters 

of the Central Government employee. 'The dispute 

per-se is one as to who is the legal heir of, 

deceased 	 ' 

aLGovernment employee and what is the statu .heje, 

p 
The question that would arise for determination is 

whether the applicant is the legal wife of the 

deceased,and in the alternative, whether, irrespective 

of her being the legal wife,she is entitled under 

the Will to succeed the property of the deceased. 

Apart from the question of determination of the 
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status, these are the matters to be determined under 

the provisions of the Indian Succession Act. No 

jurisdiction is conferred on the Tribunal under 

S,cc  cWftl flck cw 
the aa44rctkto determine the status of individuals 

who are admittedly not holders of Civil post. 

It is, therefore, incumbent on the applicant to 

approach Civil Court and obtain either Succession 

Certificate or ptobate of the will and establishc 

her right to the properties left behind by the 

deceased and her right to employment if she 1 

able to establish that she is the 4DJeh,  wife of 

the deceased to the exclusion of anyone else. 

We find no reason for review of our order. 

The Review application is accordingly dismissed. 

There will be no order as to costs. 

(B. N. JAYAS IMHA) 	 (D.SURYA Mo) H 
Vice Chairman 	 Merter(Judl) 

Dt._November, 1987. 
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